
- 	 ORDERS OF THE TRIBUNAL NOTES OF THE REGISTRY  

_ 	
O,c(C 	 /1 /O 2 

C 

b - 
() 

Mv' 	 *RD 	AT 	4.-6 9,180 3. 

L 
Heard Mr.N. . ,utray,learned ceu.flsel 

b appearing for the A?plicaflt and Mr.L).N.MiShrI, 

learned Standing CsUflSel appearing fr the 

ReSCfldt5 and perused the records.. 

Alicnt s services wee reulari$ed 

retrs3eCt1VelY under Annexure5 dated •1•193• 

S 	iy filint the pres&t *riiflal AppilCátiSR U/s.19 
c_ 	 \j 

f the Administrative Trisun ala Act, 1 5, the 

cc 	
APP11t has prayed to antidate his date .f 

rec11ariati.n t. 1.4.1973.hi5  prayer of the 

AppllCt has been sased on the circular at 

nnexUre2 dated 21• 4,1$9.In this cast, the 
L\ C 

Mt) 

1, 	esp.rzdtS have al ready filed c,unter:wherein 

S 	
1 

S 	 they have discissed that wroflly the 

A 	Applicnt'a services were re,uladed w.e.f. 

1.4.1*4 instead of 1• 4.11. 

y filmg the presit MA Na.4/ 

203, the AppLiCflt has 	•reu!ht to the 

nctice of this rriurial tht sy a circuldr of 

the 

	

	 under Arinere-ll dated 

(ta the MA) the ;ricvaflce Pertai(i 

\ 	 te several ftailwaj  empl.yees(where the 	ve 

cjaim4 fr ant1dating their re!Ulisth 

to 

 

1.4.173) have i e6l ask 	to 6 e resslved 



/ 

by scrutinising their recsrds by a Qsmmittee.The 

Applicint has prayed for a directi.p to the 

ftesfldets to resrlve his !rievaflce(pertaining 

to the Prayer for antidating his regularisatlin 

to 1.4.173 by c.flstitgting cimmittee set up 

under Anrtexurjj t. the M.A.T, this Mr.Mishra, 

learned ciunsel for the ftesgsndts submitted that 

fsllswing to carving out the £.ci Vdilwals from 

S.F. Railways, the grievance if the Aplicint is 

only to be redressed by theLc..ailways.It is 

net known as to whether LC*.ftáilways have set up 

a C6mmittee as required under Ann.xure..11 dated 

13.1.2111 if E.C.!ailways. 

In the afiresald preises,havirig hEaEd  

CiunS el. for beth siâes, this IA is dispised if WI th 

direction to the ftesp.ndts and the Geral Manager 

Of E.C.ailways to set up a Csmmittee(if the same 

has not yet Seen set up) as per the circular under 

AnnexUre_li. dated 13.1. 21I1. at LCi.ai1ways'1eyal 

and examine the case if the App1icit for redressal 

if his gri evance as raised in this I. A. The E. Cs. 

ftailways sImuld set up the Csmmittee within a peried 

of 3$ days from the date if receipt of a c•.y if this 

rder:if the same has nit yet •e'i constituted and the 
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said committee s1auld consider the qrievance 

of the AppliCant within a pericd of óS days thereafter. 

Withthe aforesaid •.servati.ns and 

directions this •• A• Vis dispsed of. 

With the disposal of the •.A.N..45 /201, 

M.A.No. 0- 45/ 26$3 also stands dispsed of. 

Send copies of this order  to all the 

esports and to the Geeral Manager of 

LC0.ailways having headquarters at 1eaneswar. 

Copies of the *A N..45/20S3L,c.uflter,Lej0inter and 

copy of MA N..4/203 also •e St to the Gieril 

Maflaer of E. co. Railways at Ib.lbaneswar.Mr.ft.utray, 

learned counsel for the Applicant also undertakes to 

file spare copies of the SA,counter,rej.irder and 

the aforesaid MA by 8.9.21463.rree copies of this 

order cc also handed over to learned counsel for 

both Sides. 

Mesoer J icial) 


